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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
. Wk ok

O.A._701/93. Dt. of Decision : 05-11-96.

B.V.,Subrahmanyam o ..Applicant.
Vs

1. The Chairman,
Railway .Recruitment Roard,
IRISET COMFLEX,
Lalaguda, Sec'bad-17.

2. The Asst. Secretery;'
Railway Recruitment Board,

IRISET COMPLEX®, Lalaguda,
Sec'bad.-17, .. Respondents.

H l.‘ .
Counsel for the Applicent: . : r.K.V, Nerasinha Murthy

Counsel for the Respondents : Mr., N.R.,Devaraj, Sr.cGsc.

CCORAM:

THE HON'BLE. SHRI R.RANGARZJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER (JULL.)
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ORCER '
CRAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.Shastry fer Mr.K.V.Narasimha Murthy,

learned counsel for the applicent and Mr.N.R.Devaraj, learned

counsel for the respondents.

2. Employment notice No0.1/93 yas issues inviting

applicatiomy for £illing up some posts in South Central Railway

by the Railway Recruitment Board, Secunderabad. This notification

includes ~alling for applicatioqgfor the posty of Assistant
Teacher (Telmgu Medium) in the scale of pay ég'm.1200-2040/-
(3t S1.No.10 of the empléymeht notice),lTelugu Pandi{)Gr-II in
the same scale (at S1l.No,12 of the employment notice) and Telugu
Pandit ig{ﬁhc scale of pay of R, 1400-2600/- (at S1.No.17 of the
employment noticé). For all these posts minimum age prescribed
is 18 years and the maximum age iz 40 years. It is ststed that
the applicent applied for all the three posts geparately. But
his application for the posts at S1.No.10 and 12 wss rejected on
N~V
the ground that he és over ageitzipls application for the post
of Telugu Pandit ip the grade of /-1400-2600/~ yas entsgtained.
Even though his case for the other two posts &Eﬁ fejected |

G? ———_
the applicant was issued with aiHall ticket for weiting the

examination for the pnst of Telugu Pandig.

3. This CA is filed praying for a direction to the
o]

respondents to guash the rejecticn of the application-of the

£ Ko

applicant for the post at S1.No.10 and 12, hﬂ%ﬁ it as illegal,

arbitrary,s-malicious, capricious and mppnsaﬁignﬁ for a CCnSequc"F

candidature ‘
ential direction to entertain his/for those posts also and {%v
I o N

considering him for selection on that basis.
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4, The main'contention of the respondents in this

case is theat the appllﬂarﬂsda+. of birth ﬂ%ﬂ 01-03~1953 and

he has completed the 40 years of age as on 28-02-93. Op the

first of March 1993 ofi which a5+e he shculd not be above the
makimum age limifﬁég_was moré than 40 years 1.e., over ageépf
4o=peer< by cne day.' Hence fﬁ; respondents contend that the
rejecticn of the appiicanton for the postgat S1.N0.10 and 12

is in order. As regards admissicn of the applicsg%%i‘for\ﬁiyxgkdE
S51.No0.17 it is stated that in-~advertently they &%i-allowed

his application and permitted‘xﬁlijm tc write the written

examination. In any case the learned counsel for the respondents

under instruction froﬂhis client to-day submitg that the applicant
had failed i the examination and hence the question of considerin
him for the posts .+ Sl.No. 17 also does not arise.” The applicant
is over agqﬁby one day on 1=-32-93 is not disputed- Hence, there

is no doubt that the csse of the applicant for consideration

) WY Al e
for the posts at S1.No.10 and 12 cappet—be—considered. Hewse-
— stio - a ose po

7 s De Considencd v
é@gg:gg&:aﬁ#se He is not entitledZeven for the post st S1.No.l1l7

as he has failed in the written examination,

5. In that view the application lacks @% merits and

it is liable to be dismissed.

6. In the result- the OAis dismissed., No costs.

AL AT (w/i

(B.S. JAI PARAMESHWAR) (R, RANGARAJAN) .

MEMBER(JULL, ) S MEMBER (ADMN, )
S A -._ :":\!.

%éted : The 05th Nov. 1996.)_ ] 1
Dictated in the Open Court L-;___ C—
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Admitted angd Interim Di rectimns
issued.

Lssed,
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issed for Default
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No'\zger as to costs.






